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P.K. CHOUDHARY: 

 

The Appellant has filed this Miscellaneous Application for 

condoning the delay of 170 days in filing the appeal before the 

Tribunal. 

2. After hearing the learned Counsel appearing for the 

Appellant and also on going through the Miscellaneous 

Application, we are not satisfied with the reasons for the delay. 

Accordingly, the Miscellaneous Application (COD) filed by the 

appellant is dismissed. Appeal also gets disposed of. 

(Dictated and pronounced in open court) 
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